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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE, AT PUNE 

ORIGINAL APPLICATION NO. 33 of 2020 

TanajiBalasahebGambhire    ... APPLICANT 

V/s 
Union of India and others  ...  RESPONDENTS 

REPLY ON BEHALF OF 

RESPONDENT NO.13

(M/s.PRAYEJA CITY LLP) 

MAY IT PLEASE BE THE HON’BLE TRIBUNAL 

(I) PRELIMINARY OBJECTIONS 

1. At the outset, the present Respondent No.13 states that, the

statements, averments and prayers, made by the Applicant are not

admitted to the present Respondents and are denied in toto,

expressly so far as they are admitted herein. The Respondent No.13

submits that, the present application has been filed by the

Applicant with a view to harass the present Respondent and is not

maintainable before this Hon’ble Tribunal.
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2. At the outset, the Respondent No.13 submits that, this Hon’ble

Tribunal does not have jurisdiction to try, entertain and dispose of

the present application, as the same is not within limitation. The

present Respondent states that, the Hon’ble Bombay High Court

and Supreme Court had on the interpretation on various Statues,

held that, when a statute prescribes a shorter period of limitation

and difference scheme of the limitation, the provision of Limitation

Act is excluded and the Court/Tribunal must apply the period of

limitation as prescribed in the specific statute while exercising the

powers. In view of this, the application preferred by the Applicant

is totally misconceived and liable to be dismissed.

3. The present Application filed by the Applicant upon plain reading

of Section 15 of the said act is barred by law of limitation. On  bare

perusal of section 15 of the said Act, an Application raising

substantial question relating to environment seeking restitution,

remediation and compensation (including enforcement of legal

right relating to environment) has to be filed within a period of 5

years from date on which the cause of action for such dispute “first

arose” provided that,this Hon’ble Tribunal may, if it is satisfied

that the Applicant was prevented by sufficient cause from filling

the Application within the said period allow it to be filed within a

further period not exceeding sixty days. In the present case the

application is totally barred by Limitation, as the cause of action

for filling the present Application first arose on 30th March 2007

when the plan for construction was sanctioned by the Respondent
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No.9 and thereafter on7th May 2008, when the Respondent 

No.13obtained a commencement certificate, a layout sanction plan 

and other permissions as mandated from the Respondent No.9 and 

other authorities for the project known as “Prayeja City – I”. The 

present Application is filed on 29th June 2020.  

4. The present application is filed after almost 12 years after accrual

of cause of action. The Applicant is unnecessarily hampering the

execution of construction for “Prayeja City – II” and denying the

benefits to numerous flat buyers and their families for his vested

interest. Also, the Respondent No.13 has already handed over the

possession to the flat purchasers in Prayeja City – I and they have

formed the Co-operative Housing Societies. Hence, on this ground

the present application be rejected.  It is submitted that the present

application is barred by limitation u/s 15 of the NGT Act, 2010

which prescribes a period of 5 years for filing an application from

the date on which the cause of action for such dispute “first” arose,

extendable by a further period of 60 days thereafter, provided that

the Applicant may show by a sufficient cause that the Applicant

was prevented from filing such an application in time. Further, the

Applicant has also sought to file an application under section 15 of

the said act which also provides for the aforesaid words “the date’,

“cause of action” and “first arose”.

5. The application was filed on 29th June 2020. It is submitted that the

date of knowledge has absolutely no application while interpreting

the provisions of Section 15 of the NGT Act. The said Act is a
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special enactment and hence, there is a statutory prescription of the 

special period of limitation under Sections 15(3) of the said Act, 

which will certainly exclude general law of limitation.  

6. Further, the application of the principles of recurring and/or

continuing cause of action for the purposes of disputes under

Section 15 of the said Act would lead to serious anomalous and

undesirable consequences. That the Legislature while enacting the

statute purposely used the words "first" for "cause of action" to file

an action before the Tribunal. That the Hon'ble Supreme Court in

the case of L.C. Hanumanthappa vs H.B. Shivakumar (2016) I

SCC 332 has held that the word 'first' has been used between the

words 'sues and 'accrued'. This would mean that if a' suit is based

on multiple causes of action, the period of limitation will begin to

run from the date when the right to sue first accrues. To put it

differently, successive violation of the right not give rise to fresh

cause and the suit will be liable to be dismissed if it is beyond the

period of limitation counted from the day when the right to sue first

accrued.

7. That in a catena of cases, this Hon'ble Tribunal has also taken the

view that limitation period begins to run from the date when the

cause of action first arose including in Application No. 33 of 2016

Jai Javan Jai Kisan and Ors. Vs Vidarbha Cricket Association and

Ors.; O.A. NO. 179 of 2016 Graminee Environment Foundation

vs. Balaji Infrastructures Ltd. and Ors, OA No. 95 of 2014 Mr.

Suresh WamanDhavale and ors. vs MOEF and Ors
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8. The Hon’ble Supreme Court in State of M.P. v. Centre for

Environment Protection Research & Development, (2020) 9 SCC

781, the jurisdiction of this Hon’ble Tribunal, under Sec. 14 and 15

of the NGT Act, can only be invoked, when there is a violation of

one of the specified statutory environmental obligations, mentioned

in Schedule I of the NGT Act, which in turn gives rise to a

substantial question of law. The relevant portion of the said

judgment has been reproduced below:

“43. For exercise of power under Section 14 of the NGT Act, a 
substantial question of law should be involved including any legal 
right to environment and such question should arise out of 
implementation of the specified enactments. 
44. Violation of any specific statutory environmental obligation
gives rise to a substantial question of law and not just statutory 
obligations under the enactments specified in Schedule I. 
However, the question must arise out of implementation of one 
or more of the enactments specified in Schedule I.” 

[Emphasis supplied] 

9. That this Hon’ble Tribunal in Reddy Structures Private Limited v.

Bruhat Bangalore MahanagaraPalike and Anr. 2018 SCC

OnLine NGT 2469 , has also similarly held that:

 “…jurisdiction under Section 14, read with Section 15, is limited 
to determining substantial questions relating to environment 
arising out of Schedule-I to the Act for relief and compensation to 
the victims of pollution and for restitution of damaged property or 
the damaged area. Beyond doing so, the Tribunal cannot go into 
any other question.”  

[Emphasis supplied] 

10. Similarly, section 15(3) of the act contemplates that no application

for grant of compensation or relief or restitution of property or

environment shall be entertained unless the same has been made
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within a period of five years from the date on which the for such 

compensation or relief first arose. 

11. It is submitted that cause of action for filing an application under

the provisions of the Green Tribunal Act, 2010 cannot accrue on

the day when a person discovers the act of environmental damage.

This Hon’ble Tribunal has rejected the proposition of ‘Discovery

Rule’ being applicable to patent event perceptible to the public at

large and therefore by no stretch of imagination can the cause of

action for filing an application under the provisions of the said act

could accrue on the day when such environmental damage is

discovered by the party. The Applicant has thus approached this

Hon’ble Tribunal with the sole intention to overcome the difficulty

of limitation under the act, has approached this Hon’ble Tribunal

with unclean hands. Therefore, the present Application under

section 15 of the NGT Act, 2010 is clearly barred by limitation.

12. The Applicant herein has not joined the necessary parties to the

present application, as the Respondent No.13 had constructed 13

buildings(A,A1,B,C1,C2,C3,C4,D,E1,E2,F1+F2,G(COMMERCIA

L& CLUB HOUSE)and has created third party rights by selling

flats to the intended purchasers by executing agreements with the

said purchasers (OBTAINED COMPLETION CERTIFICATE IN

2012 & 2014). Not only that, the Respondent No.13 has also

formed a Co-operative Housing Society of the said flat purchasers,

registered with the Registrar of Co-operative Societies, Pune in

2012. There are total 617 flats in plot I plus 7 commercial offices.
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In the said scheme of flats, 234 flats building A,A1 belong to the 

Respondent No.9, which are part of the High Density Housing 

(HDH) project which are used for rehabilitation. (126 flats out of 

the said 234 are ALREADY HANDED OVER IN 2014 & 

occupied). The Society has been formed in respect of 267 flats in 

2012(BUILDINGS B, C1, C2, C3, C4, E1, CLUB HOUSE) and 

the remaining (116 flats& 7 COMMERICAL UNITS IN 

D,E2,F1+F2 &G(COMMERCIAL) have been sold by the 

Respondent No.13.Even, the Applicant has also not been made 

party to the said Society. Therefore, on this count alone, the present 

Original Application is liable to be dismissed with cost for non-

joinder of parties.   

II) FACTS OF THE PRESENT CASE

13. The Respondent No.13 submits that the Respondent No.13

submitted a plan for sanctioning with the Respondent No.9. The

said plan was sanctioned by the Respondent No.9 on 30th March

2007. A copy of the said sanctioned plan is annexed hereto and

marked as ANNEXURE –R-1.

14. The Respondent No.13 submits that on 7th May 2008, the

Respondent No.13 obtained a commencement certificate, a layout

sanction plan and other permissions as mandated, from the Pune

Municipal Corporation and other authority, for the project known

as of Prayeja City I.
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15. Pertinently, it can be gleaned from the said documents that the

structure had an FSI area of 12,828 m2, but the total built-up area

of the structure was more than 20,000 m2. However, solely in view

of the unclarity in the manner of calculation of the built-up area for

the purpose of the notification, the Respondent No.13 did not

obtain an EC from the concerned authority. A copy of the

commencement certificate dated 07.05.2008 bearing ref. no

DPO/11116/PLU-4/Wadegaum issued by the Pune Municipal

Corporation is hereto annexed and marked as ANNEXURE R-2. A

copy of the revised layout sanction plan bearing ref. no.

DPO/1111/PLU-4/WDBK/205 dated 07.05.2008 issued by the

Pune Municipal Corporation is hereto annexed and marked as

ANNEXURE R-3.

16. That on 04.04.2011, the MoEF issued a clarification that the built-

up area would be the area covered on all floors put together,

including the basement and other service area i.e. FSI + Non-FSI

area.A copy of the notification bearing S.O. 695(E) dated

04.04.2011 issued by the Ministry of Environment and Forests, is

hereto annexed and marked as ANNEXURE R-4.

17. That between 2007-2012, the aforesaid permissions were renewed

and revised from time to time. That on 03.08.2013, the Respondent

No.13 acquired additional land, pursuant to a Development

Agreement dated 08.10.2012, which was adjacent to the aforesaid

on-going construction. As the Respondent No.13 sought to utilise a

330



11 
 

portion of the said newly acquired land for the ongoing 

construction, it amalgated the newly acquired property, (NEWLY 

ACCQUIRED PROPERTY WAS AMALGAMATED AND 

SUBDIVIDED IN THE SAME PLAN CC/1446/2013 DATED 

3/8/2013) and the property where the ongoing property stood, to 

form two separate and independent Plots i.e.: 

a. Plot 1 having an area of 19,833 m2, and consisting of Sy . 

Nos. 71/5(Pt),71/6A/1 to 71/6A/13, 71/6, B/1 TO 71/6,B/6, 

71/7,B, 71/9,A/1,71/3/1 to 71/3/6, Plot No. 1, 

Wadgaon(BK), Sinhagad Road, Taluka:-Haveli, District:- 

Pune, 411041; 

b. Plot 2 having an area of 14,027 m2, and consisting of Sy . 

Nos. 71(Pt) & 72/20A TO 27A, Plot No.2, Wadgaon(BK), 

Sinhagad Road, Taluka:- Haveli, District:- Pune, 411041. 

 

18. The Respondent No.13 submits that the Respondent No.9 

completed all the plinth checks and also inspected the same at 

times. The Respondent No.9 after completion of the said process 

has proceeded to issue the necessary plinth check certificates. The 

Respondent No.9 has also issued Commencement Certificates on 

the basis of the certificates. Copies of the said plinth check 

certificates are annexed hereto and marked as ANNEXURE – R-5 

colly 

 

19. The Respondent No.13 thereafter went for revision of the plans and 

also sub-division of the plots in 2013. The Respondent No.13 

thereafter received basic Commencement Certificate in 2015. The 
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area in respect of Plot No.II (AS PER PMC SANCTIONED 

FSI+NON FSI  BUA) comes to around 18461 sq.mtrs. Till date the 

Respondent No.13 has constructed 11200.15 sq.mtrs. The 

Respondent No.13 submits that the EC is not required, however, 

considering the new (UDPCR,2021) Development Control 

Regulations of the Respondent No.9 and the potential area, the 

same goes upto 37000 sq.mtrs and hence the Respondent No.13 

has applied for Environmental Clearance. Copies of the certificate 

issued by the Architect including the potential area are annexed 

hereto and marked as ANNEXURE – R-6 colly. 

20. The Respondent No.13 submits that in view of the additional area,

the built-up area of Plot 1 (FSI + Non-FSI) increased to 56,292 m2,

as on date. The construction on this plot is known as Prayeja City-

I.The Plot 2 has a total built area of 18,461 m2, as on date. The

construction on this plot is known as Prayeja City-II.

21. That on 08.10.2015, the Respondent No.13 obtained a revised

commencement certificate for construction of Prayeja City II in

Plot No.2 after amalgamation/sub-division in 2013.A copy of the

commencement certificate dated 8th October 2015 bearing No.

CC/2107/15 issued by the Pune Municipal Corporation is hereto

annexed and marked as ANNEXURE R-7.

22. That on 7th July 2017, the MoEF issued an office memorandum

bearing F. No. 22-35/2017-IA.III clarifying that the notification

dated 4th April 2011 would be prospective in nature. A copy of the

office memorandum bearing F.No. 22-35/2017-IA.III dated 7th July

2017 is hereto annexed and marked as ANNEXURE R-8.
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23. That on 10th July 2017, the Respondent No.13 obtained a revised

commencement certificate for construction of Prayeja City I in Plot

No.1. This document, however, does not create any fresh cause of

action, as it is a merely a fresh commencement certificate obtained

in view of revision of the permissions which were previously

granted. The Applicant, however, has relied upon this document,

before this Hon’ble Tribunal, so as to overcome the bar of

limitation. Hence, the Respondent No.13 is annexing this

document. A copy of the commencement certificate dated 10th July

2017 bearing No. CC/1001/17 issued by the Pune Municipal

Corporation is hereto annexed and marked as ANNEXURE R-9.

24. That on 10th August 2018, the Hon’ble Supreme Court in Goel

Ganga Developers India (P) Ltd. v. Union of India, (2018) 18

SCC 257 quashed the notification dated 7th July 2017 issued by the

MoEF. Pertinently, even after this judgment, the issue of whether

the projects which had not obtained an EC, in view of the

ambiguity in the EIA notification continues to be open and is the

subject matter of a pending lis before the Hon’ble Supreme Court

in Builders Association of India v. Union of India SLP (c) No.

10078/2019, wherein this Hon’ble Court, by an order dated 3rd May

2019, has directed that no coercive steps will be taken. Copy of the

order dated 3rd May 2019 is annexed hereto and marked as

ANNEXURE – R-10.
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25. The Respondent No.13 submits that on 29th July 2019, the

Applicant, for the first time, issued a legal notice to various State

Bodies alleging inter alia that the Respondent No.13 construction

was being carried out in violation of EIA 2006, as even though the

built-up area of the constructed structure was 67,154.88 m2, the

Respondent No.13 has not obtained a prior EC. On 29th August

2019, the Environment Department, Government of Maharashtra,

based on the complaint filed by the Respondent Complainant,

issued a show cause notice to the Respondent No.13 stating

therein, inter alia, that it was obligatory for the Respondent No.13

to obtain a prior Environment Clearance before starting

construction, as the total built up area of the proposed construction

was 67,154.88 m2.

26. The said notice also records that the Respondent No.13 had

completed the projects somewhere in 2013 and 2015.A copy of the

show-cause notice dated 29th August 2019 issued by the

Environment Department, Government of Maharashtra is hereto

annexed and marked as ANNEXURE R-11.

27. The Respondent No.13 submits that on 5th September 2019, the

Respondent No.13 made an application to the SEIAA seeking a

post facto EC for Prayeja City I.A copy of the application dated 5th

September 2019 made by the Respondent No.13 to the SEIAA is

hereto annexed and marked as ANNEXURE R-12.The

Maharashtra Pollution Control Board has also rejected the consent

to establish to the Respondent No.13 in respect of Plot I on account
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of absence of EC. However, there remained ambiguity in respect of 

the notification of the MoEF dated 9th December 2016 regarding 

non-requirement of the Consent to Establish/Operate pertaining to 

the projects having area below 1,50,000 SQMTRS. 

28. That on 10th October 2019, the Respondent No.13 filed its response

to the show-cause notice dated 19th August 2019, wherein it

submitted inter alia that the Prayeja City I and Prayeja City II were

two separate projects, and that it had not breached the threshold

limit of 20,000 m2, with respect to Prayeja City II. The Respondent

No.13 also stated that it had applied for the requisite EC with

respect to Prayeja City I. The Respondent No.13, however,

admitted that it had breached the limit with respect to Prayeja City

I, and had only now applied for a post facto EC. A copy of the

response dated 10th October 2019 filed by the Respondent No.13 to

the Environment Department is hereto annexed and marked as

ANNEXURE R-13.

29. That on 16th November 2019, the Environment Department, after

examining the complaint and the Respondent No.13’s responses,

found that the projects were indeed two separate and independent

projects; and though the Respondent No.13 had breached the

20,000 m2, with respect to Prayeja City I, it had not exceeded the

same with respect to Prayeja City II. The Environment Department

therefore directed the concerned authorities to take action against

the Respondent No.13 with respect to Prayeja City I only. A copy

of the directions issued by the Environment Department dated
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16thNovember 2019 against the Respondent No.13 is hereto 

annexed and marked as ANNEXURE R-14. 

 

30. That on 13th December 2019, the SEIAA delisted the Respondent 

No.13’s application for EC with respect to Prayeja City I in view of 

the show-cause notice dated 29th August 2019.A copy of the 

minutes of the 183rd Meeting of the SEIAA dated 13th December 

2019 is hereto annexed and marked as ANNEXURE R-15. 

 

31. That on 4th January 2020, the Respondent No.13 made an 

application to the SEIAA for the purpose of obtaining an EC for 

Prayeja City II, since after the revisions of its plans in 2020, the 

total built up area would exceed the 20,000m2 threshold. The 

Respondent No.13 submits that the Application of the Respondent 

No.13 has been considered and has been recommended for grant of 

Environmental Clearance for plot No.12. Copy of the minutes of 

meeting held by SEIAA on 3rd to 5thFebruary 2021 is annexed 

hereto and marked as ANNEXURE – R-16. The Respondent 

No.13 submits that pertinently, the Applicant lists the built-up area 

of both the projects and states that the area is 67,154 m2, when in 

fact the two are independent project i.e. Prayeja City I and Prayeja 

City II.  

 
32. The Respondent No.13 submits that on 21st August 2020, the 

Respondent No.9 after inspecting the projects, i.e., Prayeja City I 

and Prayeja City II found that Prayeja City I has a total built up 

area of 48,694 m2, and that Prayeja City II has a total built up area 
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of 18,461 m2.The built-up area in the report of Respondent No.9, 

with respect to Prayeja City I, is shown as 48,694 m2, as opposed 

to its actual total built up area of 56,292 m2, as the Respondent 

No.9 has not considered certain areas such as parking while 

computing the same. 

33. The Respondent No.13 challenged the order of this Hon’ble

Tribunal dated 17th November 2020 before the Hon’ble Supreme

Court of India by preferring a Civil Appeal No.4 of 2021. The

Hon’ble Supreme Court of India vide its order dated 12th January

2021 was pleased to set aside the order dated 17th November 2020

and direct the Hon’ble Tribunal to hear the Respondent No.13 prior

to passing of any order. Copy of the order dated 12th January 2021

is annexed hereto and marked as ANNEXURE – R-17.

III) PARA-WISE REPLY

34. With respect to the contents of para 1 & 2, the Respondent No.13

does not wish to offer any comments.

35. With respect to the contents of paras 3 to 6, the same are denied by

this Respondent. The contents therein are neither true nor correct

nor bonafide. Moreover, the same are misleading misconceived,

afterthought and as such are denied. The Applicant has proceeded

to file the present Original Application on mere surmises and

without gathering the correct information. As regards the

allegations against the authorities, this Respondent would not be

able to comment on the same.
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36. With respect to the contents of para 7, the contents are false and

denied.

37. With respect to the contents of paras 8 to 13, the contents therein

false and denied by the Respondent No.13. As regards the

allegations levelled by the Applicant in the said paras, it has been

dealt by the Committee extensively in its report dated 23rd August

2020 and also the same has been replied by this Respondent vide

its reply dated 10th October 2019 to the SEIAA to the show cause

notice. The same are not being reproduced here to avoid repetition

as the same is part and parcel of the record of this Hon’ble

Tribunal. However, it is submitted that the Prayeja City I and

Prayeja City II are separate and distinct projects as already

observed by the Committee. As regards Prayeja City II is

concerned it has already been recommended for grant of

Environmental Clearance as stated in the aforementioned paras.

Secondly, the MPCB has also granted the Consent to Establish

dated 11th February 2021, the same is annexed hereto and marked

as ANNEXURE – R-18.

38. With respect to the contents of para 14, the contentions therein are

not true and correct. The Respondent No.13 submits that the

challenge to the N.A order would not lie before this Hon’ble

Tribunal as the order is granted under the provisions of

Maharashtra Land Revenue Code, which is not part of the Schedule

– I of the NGT Act, 2010.

39. With respect to the contents of para 15, the same are denied by the

Respondent No.13. As stated earlier the Applicant has proceeded to

file the case merely on the basis of surmises. The Respondent
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No.13 has received the No-Objection-Certificate from the Central 

Groundwater Authority, a copy of which is annexed hereto and 

marked as ANNEXURE – R-19. 

40. With respect to paras 16 to 21, the contents therein are not admitted

by the Respondent No.13. The Respondent No.13 has complied

with all the requisitions as mandated by law and the same has been

confirmed by the Committee appointed by this Hon’ble Tribunal

vide its report dated 23rd August 2020.

41. With respect to the contents of para 22, the Respondent No.13 does

not wish to offer any comments as the same is not attributed to

them.

42. With respect to the contents of para 23, the same is denied by this

Respondent. The said allegations are mere surmises and the said

issue cannot be looked into by the Hon’ble Tribunal. The Applicant

may put to strict proof.

43. The contents of para 24 are not admitted by the Respondent No.13

and denied. The Applicant has failed to demonstrate the nature of

damage to the environment. The Committee of this Hon’ble

Tribunal has also dealt with the allegations of the Applicant and

has come to the conclusion that there is not substantial damage to

the ecology.

44. With respect to the contents of para 25 to 31 the same is not

admitted by the Respondent No.13. The Respondent No.13 has

already stated in the foregoing paras pertaining to the issue of

Environmental Clearance.

45. The contents of para 32 are also not correct. There is no substantial

question of law made out by the Applicant. The Respondent No.13
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humbly states that, the Applicant has assumed and presumed that 

there is violation of environmental norms, rules and notifications 

issued by the government from time to time. The Applicant has no 

legal right to assume and presume such violation. 

46. The Applicant has no locus/legal right to file such Application, as

the Applicant is not owner, flat purchaser, developer of the said

scheme. The Applicant is a third person to the entire scheme

floated by the undersigned. The Applicant has tried to obtain

document relating to the scheme mentioned in the Applicant from

various government/semi-government bodies under the provisions

of the RTI act and misinterpreted the same to its convenience and

has filed the present Application with a view to blackmail the

Respondent No.13 for extorting huge amounts of money from the

Respondent No.13. The Applicant has malafide intentions in filling

the present complaint and hence, the act of filling of the Applicant

before this Hon’ble Tribunal is abuse of process of law. The

allegations of the Applicant in the complaint are wild, baseless, and

reckless and moreover, the same are defamatory in nature. The

Respondent No.13 denies each and every allegation mentioned in

the Application. The Respondent No.13 has filed the present reply

thereby reserving rights to take appropriate criminal as well as civil

action against the Applicant.

47. With respect to the contents of paras 33 to 37, the same has been

already dealt by the present Respondent No.13 in the preliminary

objections and the same is not reproduced herein to avoid

repetition.
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True Copy
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ANNEXURE-R-2

 Pune Municipal Corporation 

Building Control Department 
Pune Municipal Corporation 

Shivajinagar, Pune -5 

(In further correspondence, please  mention follow reference number & date) 
(This consent letter is being given to the Applicant without any reference to the legal ownership of the 

plot or building.) 

Commencement Certificate 
The Commencement Certificate and consent for construction is hereby granted in terms of provisions of  Section 44/45/58/69  of 
Maharashtra Town Planning Act 1966 and Section 253 and 254 of Mumbai Regional Town Planning Act  1966 .  

Case No. VDB/0071/06 REVISED-1  No. CC/436/08 
Proposal Type - Residential  Date – 07/05/2008 

To: 
Mr./Mrs. SANDIP N JANI & OTHERS  c/o  JAGDISH DESHPANDE  
R/At Pune 411004 is hereby informed that he has given NOTICE for proposed development work   in terms of Maharashtra 
Urban Construction Act 1966 and it’s section 44/45/58/69 and the provisions of  Mumbai Regional Municipal Corporation Act, 
1949 section 253 & 254 within the limits of Pune Municipal Corporation Peth, VADAGAON BUDRUK, HOUSE S. No. 3/1, 
3/2, 3/3, 3 / 4, 3/5, 3/6  Final Plot No.___ to Plot No.____ which is received on 02/04/2008. Accordingly, consent is hereby 
granted to commence the work on following terms and conditions.  

Terms and conditions: 
1) The Government of Maharashtra has sanctioned the Revised Development Plan Scheme on 5/1/1987. As per the said plan if the
proposed new work gets adversely affected or any damage happens to cause on account of that then you will not ask for any
compensation against it and Municipal Corporation would not be liable to pay the same.
2) The work should be carried out as per the attached new/revised plan.
3) After reaching the plinth level, approval for setback, side margin, open space etc. must be obtained from Building Control
Department of PMC. Do not start the work above plinth till then.
4) This approval letter is given on the condition that degree line of Road shall be marked with the help of Hon’ble Deputy Engineer
(Land Development Dept.) and work has to be started thereafter only.
5) This approval letter is issued on the conditions written/pasted on the back of the attached plan.
6) Minimum four trees should be planted in the compound of building of the plot for which permission is asked for and these trees
should be properly maintained before asking for the permission for completion. Without this no occupancy certificate shall be
issued. The Applicant has to provide a protective compound for the trees on the road.
7) Application for the completion certificate will not be considered unless the road and the sides are properly cleaned of the debris
and miscellaneous material. Demolition department will guide for the effective disposal of the debris.
8) Before starting the work, necessary permission for drainage from Hon’ble Assistant Engineer (Drainage Dept.) & (Water supply)
PMC as marked on plan should be taken by submitting the plans for the said work.
9) No tree should be cut without permission of tree authority of PMC, if any trees are present in the property. Otherwise legal
action will be taken of which please take a note.
10) Even if Building Department has given permission for the use of septic tank, do not start the construction work for septic tank
or drainage without submitting the plans and seeking permission from Hon’ble Asst. City Engineer (Drainage Dept.). It is essential
to submit the completion certificate of drainage work before asking for the occupancy certificate.
11) You will start the new work only after demolishing the structure marked for demolition in the plan.
12) Applicant will be responsible for any dispute if arises due to the legal rights or any other rights or boundary rights.
13) One bathroom and latrine should be built at site on temporary basis for the workers.
14) You will submit the certificate PMC taxes paid before asking for completion certificate.
15) All the terms and conditions pasted at the backside of the approved layout plan are binding upon.
______________________________________________________________________________________

While working as per the above approval letter, the rules and regulations of the Town Planning Department and the bye-Laws made 
accordingly should not be violated. In case of any doubts about the above approval letter it should conveyed to & cleared from 
PMC authorities before starting the work.        

Sd/- Sd/-
Building Inspector      Deputy Engineer (Bldg. Control Dept.)  
Pune Municipal Corporation Pune Municipal Corporation  

Terms and conditions continued 
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     Some Important Instructions 
1) It is necessary for the owner of construction to make an application for occupancy certificate after completion of

construction to the office of Municipal Corporation in terms of Sec. 263 of Mumbai Regional Municipal Corporation
Act 1949 so that the Hon’ble City Engineer or his authorized officer shall inspect the site and permission can be granted
for use of the premises.  Any act contrary to this by the Applicant shall attract Penalty of Rs. 500/- in terms of Section
932 of Mumbai Regional Municipal Act 1949.

2) During construction if for the upfront terrace of new building any electrical or mechanical wire ropes are required to be
removed, the responsibility of it does not fall upon the Corporation.

3) The doors of residence, gates, or garages should be openable inside and the wooden plants should not kept beyond the
plinth.

4) In a single unit house, the rain water shed should not be extended beyond 1 feet of the wall.  If more than one unit it can
be extended up to 1.5 feet.  Necessary arrangements be made for ateral and hexagonal water ways so that the rain water
shall not fall upon the drainage directly from the height and can safely reach to the drainage. This certificate does not
allow stopping the natural water way flowing from the plot or reducing its size.  As per the height of the building
necessary arrangement to store and to lift  the water and on the top be made necessarily.

5) The excavator required for construction of house should not be kept in the area of Municipal Corporation without
necessary permission and keeping it without permission is a crime.

6) The place for which agricultural cess is being paid if it is to be used for purpose of construction of house, necessary NA
permission be sought from the Hon’ble District Collector and construction be made.  In any case construction should
not be made without necessary permission.

7) If it is found by the Corporation that construction has been made on the public places illegally; the said shall be
demolished and get vacated.  In case of any damage is caused due to demolition the Corporation shall not be held
responsible for it.

8) No nuisance or any trouble be made to the neighbors on any count due to the work.  It is your responsibility only.  This
Commencement Certificate does not allow encroaching of anybody else’s rights and for any of the work done beyond
your rights, the responsibility of it lies on you solely.

9) In case the employees of Municipal Corporation or Police ask for inspection of this commencement certificate, and if
you fail to produce the same before it, it shall be construed that the construction is being done illegally.

10) This certificate is valid for one year.  Afterwards it shall be treated as cancelled automatically.  If construction work is
required to be extended beyond one year period an application along with a supervision memo needs to be submitted to
get the term extended and then only construction should be commenced.

11) In case any special instruction is given in exceptional circumstances, it should be followed by you.  It does not affect
adversely due to issuance of this Commencement Certificate.

12) Before commencement of construction a water meter needs to be arranged for the water connection.
13) For water pressure this Corporation is not responsible.  If due to low water pressure and in case water cannot be

supplied to the upper stories, necessary arrangement for water tank as per the suggestions of the Hon’ble City Engineer
or his officers be made which should at least be designed and of specification of 0.50 Meter high and by installing
electric pumps and by installing overhead water tanks, necessary arrangement for supply of water be made by supply of
main water line of the Corporation to the ground tank.  All this arrangement will have to be made by the owner only.
The size of the said tanks shall be decided by the City Engineer and in case of failure to obtain electrical power supply,
the pumps can be run on diesel oil engine or petrol, the arrangement of it will have to be done by the owner only.  By
making all this arrangement by the owner only the Occupancy Certificate be sought and unless otherwise Occupancy
Certificate  (completion certificate) will not be given and building shall not be made use of or others shall not be
allowed to make use of it

14) All plans in respect of plumbing should be got approved and the work should be got done from the approved plumber.
15) In case of provision of flushing toilet is to be made pull chain system should be provided to it along with closed cover.
16) Without necessary permission from the Municipal Corporation, new well, tank, pond, basin or fountain should be

digged or erected.  Gali Traps and Open chambers should made mosquito proof.  In the tank no garbage should be
stored and it should remain close only.  It should be kept under lock and key.  As also overflow pipes should be fenced
by wire.  On the compound walls no broken glass pieces should be placed Flushing toilets or plinth of toilets should be
placed in the middle of the road or kept around two feet away from the building of the owners.

17) Access road, electricity drainage etc. developments should be made as per specifications of the Municipal Corporation
or else no complaints in that regard shall be entertained and roads will not be taken in possession of Municipal
Corporation.
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4 TilE OAZETTE OF INDIA : EXTRAORDINARY 
' ' == 

. . 
MINISTRY OF ENVIRONMENT AND FORESTS

I 

NOTIFICATION 
New Delhi, the.4thApril, 2011 

30 
[P tr U- :.

3{ii)]

. 

s.o. 696(E).- Whereas by notification Qf the Government of India in the Ministry of

Environment and Forests vide number 5.0. l533(E), dated the 14th September, 20061 

issued under sutr.sectlon (1) and clause {v) of sub-section··(2) of Section (3) of the.. 
Environment (f>rotection) Act, 1986 read with dause. (d) of sub-rule (3) of rule 5 of. 

the Environment (Protection) Rules, 1986, the Central Government directed that on 

or from the dates of its publication, . the required construction of new projects or 

activities or the expansion or modernization of existing projects or activities listed in

the Schedule to the said notification entailing th� capacitJ addition with change in 

process and or technology shall be undertaken in any part of India only after prior 

environmental clearance from the Central Government or as the case may be, by the 

State level Environment Impact Assessment- Al!thority, duly constituted by the 

Central Government und�r sub-section (3) of section 3 of the said Act in accordance 

with the procedure specifted therein; 

And whereas, it has been decided to provide clarification with regard to the 

term "built up area" used in the said Notification and also to make various · paras of. . 
the Notification mutually consistent and to restore the unintentional changes, which . 

got into the Notifi<;ation while making amendment vide 5.0. 3067 (E) dated 1st

1 December, 2009, in particular the entry against item no. 7(f) in the schedule to the

EIA Notification, 2006 relating to highway projects and for this purpose to issue
: . 

suitable amendments in the said Notification.· 

And Whereas, Clause ·(a) of sub-rule (3} of rule 5 of the said Environment 

(Protection) .Rules provides that, whenever the Central Government considers t!'at
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prohibition or restrictions of any Industry or carrying on afrf prot� or operation 
in any area should be imposed, it shall given notice of its intention to� so;

And whe_rea�, sub-rule (4) of rule 5 of the said Environment (Protection) 
�-

Rules�� notwittlstcinding anything contained in sub-rule (3), whenever it 
appears to the Central Government that it is. in public interest to do so, it may

dispense with tlle'requirement of notice uf1der dause (a) of sub-rule (3); • 

Now the�fore, in exercise of the powers conferred by sub-sec:tion ( 1) and 
clause (v) of sub-section (2) of section 3 of the said Environment (Protection) Act, 
read with datise (d) of sub-rule (3) of rule· 5 of the Sa":l Environment (Protection) 
Rules,. the Central Governrilent hereby -makes' the following amendments In the said 
Notification, namely:; 

In the said notification, -

(I) In para 6, for the existing words "An application seeking prior environmental
clearance in all cases. shall be made", the following words shall be substituted,
namely:- .. , 

"An application seeking prior environmental clearance in all cases shall be 

made by the projeCt proponent''. 

' 
(II) In para 7, in sub-para 7 In clause (i), �b para II, stage .( 2) - scoping, sub
para (i), irl the last sentence, for the words "activities listed as· �tegory 'B' in item 8
of the schedule (Construction 1 To�ship I Commercial Complexes I Housing)", the
following words shall be substituted, namely:-

"Activities listed as Category 'B' in item S{a) of the ·schedule (building and 
construction projects)". 

1�4-4 �1'\HIR_. 

5 
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6 .lll£ 'GAZ£r.DE OF 1NDlA : Ex:TRAORDINARY .- . - (PART fi-Sec; �ii)] 
' 

(III) In the:5chedufe, - . 

(i) :�tnsHtem l(a)� -

'in .coJumn (5), for ·the entri� the following entries shall be substituted� 

'Tlamely.i-

�'General conditions shall apply.

Note: 

(i) �r environmen�l c;:teara� is as well required at-the stage of

renewal of mine lease for whi� _application should 9e made up 

to one year prior to date. of renewal. .

(ii) Mineral prospecting is exempted."

(ii) against. item. 'l(f), -

t 
in column (4), for the entry "(i) All State Highway Projects; and" the

following entry shall be substituted, .namely:-

"(i) AU New State Highway Projects�. 

(iii) against Item 8(a), � 

in column {5), for the entry, the following entry shall' be substib:Jted, 

n�m.�ly:-

wrhe built up area for the �rpose of this Notification· is defined as � 

built up or covered area oo all 'the floors put tOgether including 

basement(s) and other service areas, whid1· are propOsed in the 
,...,.,.,; 

building I constrUction projectS•." 
··-
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(IV) lil_ Appendix. V, for para 3� the_ following para shall be�, namely:-

•3. where a public consultation is not mandatory, the appraisal � be
m� .Qn the'basts of prescribed applleatio.n Forrlr.l and EIA· repprt, ln.
the . (4$6 of all prOjects and �"other tN.n. ·tern 8 of the SChedule."
.In the case of Item 8 of the sctledule, c:onsklerfn9 .its unique project
: cvete�. the. EAC ·.or SEAC � �Q appra!se l)r:Qjects or ·,a¢tMtles 

on the basis ·of'Foml-l, Form-lA, conceptual plan and the EIA report
[ r.eQ.uirec;l only for projects listed· under S(b)] · and make
recQmmendatton$ on tM · ntQJe<i , regar.d.iog· giartt of environmental. . ' 

7 

dearance or. otherwts'e. and also :;H�Iate 'tbe conditions for � 

erwirOnmental dearance".

[F. ��. 3-1 01/20� 0-IA. Ill] 
Or. NAUNI-BHAT, S.cientlst 'G' 

Mole: � �oclpal . niles·.-were pu'blished ·1n the G��ette-pf.lncna, ·extraordinary;: 
Part II, :Section 3, $Jb-settion {II) vide notification number 5.0. 15l3(E),
dated� 141h Seltember, 2006 and amended vide S.O. 1737(Ej, dated 
the 11th Oc;tobet, 2007 and S.O. NO. 3067(E.) dated 1st December, 2009.. . . . " . ' 

Printed by the MM�pr. OovcmtQCIIt of .._.,.._ Riq Road_ �. New Odhi-110064 
l8d · hblilbccl �y the Conc,vller oHlllllications. Ddhl-11 0054. . 

· ···· 
True Copy 
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Translation of Page No. to --

Pune MUnicipal Corporation 
Construction Development Department 

Pune Municipal Corporation 

Shivajinagar, Pune 

Pune-411005 

(Hereinafter in correspondence kindly mention no. and 

date) 

(This permission is issued to applicant without taking 

into consideration the legal ownership rights of 

premises or building} 

COMMENCEMENT CERTIFICATE (with Sanction Plan) 

This said commencement certificate and permission letter 

for construction is issued as per provisions of section 

44/45/58/61 of Maharashtra Town planning Act, 1966 and 

Section 253 to 254 of Bombay Provincial Municipal 

Corporation Act, 1949 subject to following condition. 

Case No. VBD/0071/06 No. CC/2107/15 

Proposal Type: Residential 

Case Type: Revised 

Project Type: Proposed Building 

Date: 08/10/2015 

Shri. MR. SANDEEP N JANI through licenses architect SHRI. 

SWAPNEEL J. DESHPANDE(CA/2005/35074) residing at 95/B, 

PRABHAT ROAD ERANDAVANA PUNE has filed proposal with 

Municipal Corporation as per section 44/45/58/61 of 

Maharashtra Town planning Act, 1966 and Section 253 to 

254 of Bombay Provincial Municipal Corporation Act, 1949 

for doing construction at Peth VADGAON-BUDRL1.
· 

naving Sr. 

No. 71/(P), 72/20A TO 27A C.T. S. No. __ , Hissa No. 

Final Plot No. __ , Plot No. 2 () , society for 

development of the above said property you have submitted 

the proposal with Municipal Corporation on 11/09 /2015. 

-: Conditions:-
. 1. The front distances shown in the said proposal/ area

upto standard road lines as per the directions of 

Pune M.N .C. si;i ll remain part of public road in 

ANNEXURE-R-7 42
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Translation of Page No. to 

receiving occupation certificate of Pune Municipal 

Corporation. 

3. The period of this consent letter I development 

permission (if work not started) shall remain 1 year 

from the date of consent letter enclosed sanctioned 

plan should be considered as inseparable part of this 

consent letter. 

4. This "consent letter is required to be renewed each 

year after expiry of period, such renewal can be done 

continuously three times. If the same is not done 

fresh application will required to be made under 

section 44 of Maharashtra Regional 

Act, 1966 an� permission will 

obtained. The validity of consent 

per �ection 48 of M. R. T. P. 

and Town Planning 

required to be 

letter shall be as 

5. This consent letter shall liable �o be cancelled if 

following conditions are violated. 

{A) If the development I construction at site is not 

done as shown in the sanction plan/ sanctioned 

use or at the said place if unauthorized 

;0nstruction I unauthorized use started then it 

shall be considered as violation of conditions. 

{B) If the conditions in connection with the said 

construction proposal if are being violated I 

violated, if the restrictions placed by Pune 

Municipal Corporation are violated, if there is 

violation of restrictions placed by Pune 

Municipal Corporation then it shall be considered 

as the violation of conditions. 

(C) If it is noticed that, applicant has obtained 

this permission misguiding Pune Municipal 

Corporation by committing wrongful acts then it 

shall be considered as violation of conditions. 

1\!; per provisions of Regulation No. 6.10 of 

development Control Regulation, Section 258 of 

Maharashtra Municipal Corporation Act, it shall 

be presumed that said permission has been 

obtained misguiding. 

(0) If it is noticed that applicant and the person 

who himself or through person claiming ownership 
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�ranslation of Page No. ____ to ____ 

right through hi doing land development or 

construction violating provisions of section 42 

and 45 of Maharashtra Regional and Town Planning 

Act, 1966 it shall be presumed that the said 

permission is obtained misguiding. 

6. The terms and directions on the said consent letter/ 

adjoining are not only binding to the applicant but 

shall be permanently binding upon all the legal 

heirs, constituted attorney, manager, administrator, 

successors and each person who will prove ownership 

right through applicant and all of them. 

7. 

e. 

Before starting work N.A. Order to be filed. 

Terms and conditions in the Non-agricultural order 

(N.A. Order), ULC 

Pollution Control 

Order, 

Board, 

order of 

Industrial 

Maharashtra 

Directorate, 

Commissioner of Labour Insurance shall be biding. 

While doing work as per above consent if it is noticed 

by the Pune t-lunicipal Corporation that the there is 

violation of Maharashtra Municipal Corporation Act, 

Maharashtra Regional and Town Planning Act, or rule and 

bylaws prepared accordingly then Pune Municipal 

Corporation shall have right to cancel the said consent 

letter. If there is any doubt regarding abo�e consent 

letter then accordingly should be informed to the 

Corporation 

clarification. 

before 
• 

- · CONDI'UONS: -

commencing work and get 

1. Shall file stability certificate of structural 

Engineer for occupation certificate 

2. It is necessary to file Indemnity Bond paper of Rs.

220/- for partial occupation certificate. 

3. Before demanding occupation certificate shall pay 

amount and arrears of amount of tax Assessment and 

Tax Collection, water 

Department, Encroachment 

Municipal Corporation. 

supply, drainage, 

etc. departmen� of 

Road 

Pune 

4. For the convenience of worker minimum one WC and one 

toilet should be constructed on temporary basis. If 
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5. 

6. 

7. 

��anslation of Page No. to 

there are old We and bathroom then there 
to construct W� bathroom accordingly. 
If any dispute arises regarding ownership 
any other rights and boundaries then 
applicant shall be fully responsible. 

is no need 

rights and 

for that 

The construction which is shown in the plan to be 
demolished should be demolished by legal means and 
thereafter only new work to be started. 

Though construction development department, 

department has granted permission for septic tank 

even without filing plans with Executive Engineer 

(Dra�nage Department) and obtaining permission 

construction regarding septic tank or drainage should 

not be started and before demanding occupation 

certificate plans with drainage connection of 

drainage work and certificate should be filed. 

8. Before application for demanding occupation 

certificate shall fiJ.e approved plans of drainage 

connection of Hon Executive Engineer (Drainage). 

9. While issuing occupation certificate o f  building 

without shifting unrequired goods and debris of 

building kept on road and inside and cleaning the 

place application will not be considered. With regard 

to where debris should be thrown guidance will be 

given by Construction Development Department. 

10. While starting new construction if there are tree is 

the concerned premises the same should not be cut 

without obtaining prior permission of Tree Authority 

Committee failing which legal action will be 

initiated which please note. 

11. Before demanding occupation certificate of the 

building upon which new building is constructed each 

owner should by planting trees inside boundary wall 

and outside as per the provisions of Garden 

Department should make appropriate arrangement and 

acre for growth of the same. Beside this occupancy 

certificate shall not be issued. 

12. This consent .Letter is issued on the conditions 
":'!' 

written overleaf/ pasted on the plan enclosed 

herewith. 
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Trans�ation of Page No. to 

13. This consent letter is issued on the condition of 

demarcating at the site road winding standard line 

by Land Acquisition Department and I construction 

development department and then only construction 

will be started (if Required) 

14. After the plinth level work is done set back, 

marginal open space etc. issues should be get 

verified from construction control office, without 

obtaining plinth inspection certificate work above 

plinth should not be started. 

15. Work should be started as shown in the new/ corrected 

plan enclosed herewith. 

16. Development Certificate. Consent letters issued 

earlier should be considered as cancelled. 
w 

17. The concerned revised development scheme has been 

approved by Maharashtra Government on 05:01.1987, 

06.12.2007, 18.09.2008, 02.03.3012, 04.04.2012. In 

view of the same if any new prefix is added or if 

any loss is suffered shall not demand any 

compensation for that purpose and the responsibility 

of payment of the same is not upon Municipal 

Corporation. 

18. Other Important Conditions: 

--------In said proposal revised layout sanction will 

be obtained within 1 month (1) ----------- --- ---

19. As stated as per order 12th December 2012 of Hon'ble 

Environment Department for planning proposal of total 

construction area of more than 20000 Sq. Meter it is 

mandatory to obtain no objection certificate of 

Environment Department of Central Government. 

Wherever necessary it is mandatory to file no 

objection certificate of Maharashtni l'Ollution 

Control Board at the time of construction permission. 

20. It shall be mandatory to start use only obtaining 

lift license from concerned authority as per 

requirement. 

21. Before starting use of constructed area before 

demanding occupancy certificate non-objection 

certificate of Fire Brigade department to be filed 

and accordingly all the machinery shall be kept 
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Translation o£ Page No. to 

active at all site. Permanently kept the said 

machinery regular by doing maintenance I repairing 

ot �;··,e same. 

22. Before seeking occupancy certificate in non­

congested area, provision to be made for composting. 

SOME IMPORTANT AND SPECIAL INSTRUCTION: -

1. With regard to the retaining wall outside the 

boundary wall of project, conditions of office 

circular no. ANA/MC/483 dated 5.8.2013 shall be 

binding. 

2. In all the buildings to be used in the project urinal 

and WC3 Litre (half flush) and 2. For all buildings 

� to be used water pipe (bib clock, basic top etc tap) 

6 Litre (full flush) accordingly flush tank should 

b� rff.ixed at each place and accordingly affix the 

equipment of per minute less pressure. 3. For keeping 

pressure of water and flowing speed in the building 

having total height more than 24 meter from land 

level pressure control valves should be affixed. 4. 

In all the buildings in the project to be used 

transport door having fire resident belt should be 

used for lift and CCTC camera should be affixed in 

lift. 

3. In future if any construction other th�n sanctioned 

plan (for example within all marginal distances and 

shade above te,trace by putting partition gall or 
.,. 

putting grill, 

4. The . portion of corner wall of old existing 

construction corner part should be kept till plinth 

inspection for road winding/ set back verification. 

5. In front portion of commercial use building out of 

6. 00 m common distance 3. 00 meter width visitor 

parking road/ access from footpath 

6. The construction should be completed only after 

approving of proposal for safety wall. 

7. The use of building in the said proposal shall be 

done only for the use shown in the sanctioned plan. 

Without prior permission of corporation change in 

use. 
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Trans1ation of Page No. to 

8. While demolishing existing old construction care 

shall be taken that there will not danger created to 

the adjoining _.J)roperty/ or building in the said 
._ 

property. 

9. If any dispute arises for common road/ galli/ 

entrance applicant shall be responsible 

10. Conditions for rehabilitation scheme of tenant: 1) 

before plinth inspection shall file registered 

agreement showing there is unanimous for giving and 

taking of premises in new building and there is no 

complaint, 2) Notarized no objection certificate of 

all tenants shall be filed before demanding 

occupation certificate showing that po�session of 

premises is received I going to be received from 

constituted attorney or owner 3) if any dispute 

arises between tenant and developer, corporation 

shall not be responsible for the same. 4) Shall filed 

notarized indemnity bond as stipulated by Pune 

Municipal Corporation before filling revised plans. 

1 1. It there is existing corporation water connection at 

site before starting work shall file no objection 

certificate of water supply department. 

12. Before using additional area of road widening 

handover the road premises to corporation 

13. Before calling any additional/ revised proposal for 

approval get revised D.P. layout sanctioned (as per 

requirement) 

14. After receiving permission to construction plan 

developer/ owner shall put board at the site and show

information as follows; 

Al Names and address of o�rner, developer, Architect 

and contractor and their contact no. I Mobile no. 

15. Before co11U\lencing work shall file letter appointing 

recognized license holder structural designer/ 

engineer and plinth inspection certificate as well 

as before demanding any occupation certificate shall 

file their structural stability certificate/ report. 

Shall complete additional construction under regular 

guidance and supervision of structural engineer. 

.· 

i 
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Translation of Page No. ____ to __ __ 

16. Shall make arrangement of containers in property for 

fry and wet garbage. 

17. Within 1 (One) year from commencement certificate or 

before demanding any occupation certificate 

(whichever earlier) together or independent 7 /12tl\ 

extract and survey plan of city survey shall be 

fi)�,,. 

18. All the conditions 1� sanctioned consolidation/ sub 

division/lay out of building sanctioned by 

development scheme shall be binding. 

19. All conditions in ULC orders shall be binding upon 

concerned owner/ developer, for which Pune Municipal 

Corporation shall not be responsible. 

SPECIAL CONDITIONS: -

1. Affix solar system machinery . 
• 

2. For water conservation in proposed building there 

should be water harvesting, double flush machinery, 

controlled force machinery 

3. The doors of lifts in building should be transparent 

to see the position in shift. 

4. It shall be mandatory to get done service of highrise 

building/ fire auditing each year through authori�ed 

officer and it is mandatory to make available as per 

demand of corporation. 

5. The conditions mentioned in Additional Fire 

Extinguishing arrangement Special classification in 

Government resolution No. TPS-1807/252/C.R. 

630/07/UD-13 of Hon'ble Government with regard to 

appointment of structural engineer, service and fire 

lift shall be mandatory. 

6. The provisions in D.C.R. No. 21.6.6 in connection 

with Highrise buildings shall be mandatory. 

Sd/-
Building Inspector 

Construction Development 
Department 
Pune M. C. 

Sd/-
Dy. Engineer 

Construction Development 
Department 
Pune M. C. 

-:TRUE TRANSLATION:-

~ 
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F. No. 22-35/2017-IA.III

Government of India
· ----·- ------

Ministry of Environment, Forest and Climate Change
(Impact Assessment Division) 

***** · 

OFFICE MEMORANDUM 

Indira Paryavaran Bhawan 

Jor Bag Road, Aliganj 

New Delhi - 110 003 

Dated: 7th July, 2017 

Sub: Clarification on the date of applicability of notification S.O. (E) 695 dated 04.04.2011 issued 

by MoEF&CC defining 'Built Up Area' of the project. 

The Ministry is in receipt of a reference dated 03.04.2017 from Confederation of Real Estate 

Developers Association of India (CREDAI) seeking clarification on above mentioned subject. The 

CREDAI has requested that the definition of Built Up Area (BUA) given vide notification 5.0. 695 (E) 

dated 04.04.2011 should have prospective effect. 

2. The matter has been examined in the Ministry. The BUA defined in the notification 5.0. 

1533 (E) dated 14th September, 2006 mentions at item 8 (a) columns 4 and 5 "built up area for

covered construction; in the case of facilities open to sky, it will be the activity area".

3. The Ministry has further defined BUA vide its notification 5.0. 695 (E) dated 04.04.2011

which reads as, "the built up or covered area on all.the floors put together including its basement

and other service areas, which are proposed in the building or construction project."

4. The definition provided in the-Ministry's notification will have its effect from the prospective

date of the notification only. The projects which are not covered in the period of above notifications

should be assessed as per the definition of built up area provided in the building bye-laws or

Development Control Regulation (DCR) of the local authorities in the States.

5. This issues with the approval of Competent Authority.

All States/UTs/SIEAAs/MoEF&CC Divisions 

fh 
�� 

(Dr. Ashish Kumar) 

Joint Director 

Ph.: 011-24695474 

Email: ashish.k@nic.in 
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ITEM NO.32 COURT NO.1 SECTION IX

S U P R E M E  C O U R T  O F  I N D I A
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C)  No(s).  10078/2019

(Arising out of impugned final judgment and order dated  29-03-2019
in WPL No. 954/2019 passed by the High Court of Judicature At
Bombay)

BUILDERS' ASSOCIATION OF INDIA Petitioner(s)

VERSUS

UNION OF INDIA                                     Respondent(s)

(FOR ADMISSION and I.R. and IA No.65285/2019-PERMISSION TO FILE
ADDITIONAL DOCUMENTS/FACTS/ANNEXURES )

Date : 03-05-2019 This petition was called on for hearing today.

CORAM : 
HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE DEEPAK GUPTA

For Petitioner(s) Mr. Mukul Rohatgi, Sr. Adv. 
Mr. Mahesh Agarwal, Adv. 
Mr. Anshuman Srivastava, Adv. 
Mr. E. C. Agrawala, AOR

For Respondent(s)

UPON hearing the counsel the Court made the following
O R D E R

Issue notice.

In the meantime, no coercive steps shall be taken.

(SUSHIL KUMAR RAKHEJA) (ANAND PRAKASH)
   AR CUM PS BRANCH OFFICER
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Minutes of 114th SEAC-3 meeting held on 03rd,04th,05th February, 2021 at Dalamal House, Nariman Point,Mumbai-21

 Member Secretary, SEAC-3  Chairman, SEAC-3 
Page 1 of 100

Minutes of 114th SEAC-3 meeting held on 03rd, 04th, 05th February, 2021 

at Dalamal House, Nariman Point, Mumbai  400 021 

The following members were present. 

Chairman welcomed the members to the 114th SEAC III Meeting. Agenda Items were taken up for 
consideration. 

 ****** 

03rd February, 2021 

1. P-01 MIS/117936/2019 Prayeja City - Plot 2 at S.No. 71(Pt) & 72/20a To 27a, Plot No.2, 
Wadgaon(Bk), Sinhgad Road,Taluka:-Haveli, District:- Pune, Pincode:- 
411041. by Prayejacity A Jv Bhandari Gelada Associates LLP & Prayeja 
Developers LLP 

PP had submitted application for prior Environmental clearance for total plot area of 17063.63 m2, FSI area 
of 17875.09 m2, Non FSI area of 19220.00 m2 and total BUA of 37095.09 m2.  

Brief information of the proposal is as below: 

Dr. Deepak Mhaisekar, IAS Rtd. Chairman 03rd, 04th, 05th  February, 2021 

Shri Mukund Pathak Member 03rd, 04th, 05th  February, 2021 

Shri Dattatray Thorat Member 03rd, 04th, 05th  February, 2021 

Shri Kiran Acharekar Member 03rd, 04th, 05th  February, 2021 

Dr. Aseem Gokarn Harwansh Member 03rd, 04th, 05th  February, 2021 

Shri. Joy S. Thakur Member Secretary 03rd, 04th, 05th  February, 2021 

Proposal Number SIA/MH/MIS /117936/2019 

Name of Project PRAYEJA CITY PLOT 2 
Project category Schedule 8(a) Category B2 
Type of Institution Private 
Project Proponent Name SANDEEP NARAYANDAS JANI 

Regd. Office address "MANGESHREE", 1464,SADASHIV PETH, PUNE 
4110030. 

Applied for New 
Details of previous EC NA 
Location of the project S.NO. 71(Pt) & 72/20A TO 27A, PLOT NO.2,Village:WADGAON(BK), 

SINHGAD ROAD, Taluka: Haveli, District: Pune 
Latitude and Longitude 180 0

Total Plot Area (m2) 17063.63 
Deductions (m2) 3036.51 
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Net Plot area (m2) 14027.12 
Proposed FSI area (m2) 17875.09 
Proposed non-FSI area (m2) 19220.00 
Proposed TBUA (m2) 37095.09 
TBUA (m2) approved by 
Planning Authority till date 

37095.09 

Ground coverage (m2) & % 12 
Total Project Cost (Rs.) 480000000 
Details of Building Configuration : Reason for 

Modification / 
Change 

Previous EC / Existing 
Building 

Proposed Configuration 

nil Building Name Configuration Height (m) 
Wing H B1+B2+G+11 35.4 
Wing G1 & G2 2B+St.+14 46 

Total number of tenements: 272 
Water Budget Dry Season (CMD) Wet Season (CMD) 

Fresh Water 129.78 Fresh Water 129.78 

Recycled 75.1 Recycled 67.10 

Swimming Pool 0 Swimming Pool 0 

Flushing 67.10 Flushing 67.10 

Total 205.29 Total 196.88 

Waste water 
generation 

177.19 Waste water generation 177.19 

Water Storage Capacity for Firefighting / UGT (CMD) 262 
Source of water PMC 

Rainwater 
Harvesting 
(RWH) 

Level of the Ground water table: 10m BGL 

Size and no of RWH tank(s) and Quantity: N.A. 

Quantity and size of recharge pits: Quantity: 6 Nos & Size: 2m X 1.5m X 2m 

Details of UGT tanks if any: Domestic 195 
Flushing 67 
Fire As per NOC 

Sewageand 
Wastewater 

Sewage generation in CMD: 177.19 

STP technology: MBBR 

Capacity of STP (CMD): 180 

Solid Waste 
Management 
during 
Construction 
Phase 

Type Quantity (kg/d) Treatment / disposal 

Dry waste: 3 Through authorised agency 

Wet waste: 2 Through authorised agency 

Construction waste 5 
Solid Waste 
Management 
during 
Operation 
Phase 

Type Quantity (kg/d) Treatment / disposal 

Dry waste: 302 Handed over to Authorized Agency 

Wet waste: 422.75 In-situ Composting 

Hazardous waste: Negligible Negligible 
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Biomedical waste N.A. N.A. 

E-Waste 975 Handed over to Authorized 
Dismantler/Recycler 

STP Sludge (dry) 16.22 In-situ Composting 

Green Belt 
Development 

Total RG area (m2): 1402.71 

Existing trees on plot: 33 

Number of trees to be planted: 80 

Number of trees to be cut: 0 

Number of trees to be transplanted: 0 

Power 
requirement: 

Source of power supply: MSEDCL 

During Construction Phase (Demand 
Load): 

71 kW 

During Operation phase (Connected 
load): 

1909 kW 

During Operation phase (Demand 
load): 

788 kW 

Transformer: 630 kVA X 2 + 315 kVA X 1 

DG set: 200 kVA X 1 Nos. 

Fuel used: HSD 
Details of 
Energy saving 

Most of the common area & external lighting are proposed to work on high energy efficient 
lamps(LED) as specified in bureau of energy efficiency which again results in saving in general 
consumption 
Low loss Transformers due to which 6.22% losses are saved against conventional transformer. 
Power Capacitors are proposed for load power factor correction and to maintain a healthy 
power situation. This also results in less demand load factor for the project. 
Solar PV, Hot Water, Solar Street Lights, Energy Efficient Motors are proposed 

Environmental 
Management 
plan budget 
during 
Construction 
phase 

No. Details Cost 

1 Water for Construction & labour Rs. 3.0 Lacs 

2 Site Sanitation & Safety Rs. 1.0 Lacs 

3 Environmental Monitoring Rs. 3.0 Lacs 

4 Disinfection Rs. 0.5 Lacs 

5 Health Check up Rs. 0.5 Lacs 

Environmental 
Management 
plan Budget 
during 
Operation 
phase 

Component Details Capital (Rs.) O&M (Rs./Y) 

Sewage treatment Waste Water Management 14.5 8.6 

RWH RWH Pits 1.75 0.1 

Solid Waste Organic Waste Composting 7.4 1.0 

Green belt development Tree Plantation 14.81 1.48 

Energy saving Energy Conservation 46.16 4.61 

Environmental Monitoring Pollution Control 0 4 

Disaster Management Fire & LA 88.12 4.41 

Parking details Type Required as per DCR Actual Provided Area per parking (m2) 
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The case was discussed on the basis of the documents submitted and presentation made by the proponent. All 

issues relating to environment, including air, water, land, soil, ecology, biodiversity and social aspects were 

examined. The proposal is appraised as category 8(a)B2. The Committee noted the letter issued by 

Environment & Climate Change Department vide no. Comp-2019/CR-23/SEIAA dt. 16.11.2019, 

withdrawing the Proposed Directions issued under section 5 of Environment (Protection) Act, 1986 vide 

letter dt.29.08.2009.  

During discussion following points emerged: 

1. PP to obtain Fire NOC.

2. PP to submit IOD / Plan Approval or any other form of documents as applicable clarifying its

conformity with local planning rules and provisions there under.

SEAC decided to recommend the proposal for prior environmental Clearance subject to outcome of the Civil 

. 

****** 

4-Wheeler 296 298 3704 

2-Wheeler 617 620 1234 

Bicycles 296 296 207 
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IN THE SUPREME COURT OF INDIA
 CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO.  4/2021

 M/S PRAYEJA CITY Appellant(s)

VERSUS

     UNION OF INDIA & ORS. Respondent(s)   

O R D E R

This  appeal  is  substantially  covered  by  an  order

passed by this Court in Civil Appeal No.3893 of 2020 titled

M/s Sai Baba Sales Pvt. Ltd. vs. Union of India and Ors.

We record the undertaking given by Mr.Huzefa Ahmadi

that  the  appellant  shall  proceed  with  the  construction

only after complying with the statutory norms.  Subject to

the above, the order impugned in this appeal is set aside

and the matter is remitted back to the Tribunal with the

direction  to  afford  an  opportunity  of  hearing  to  the

appellant and pass appropriate orders.

The  appeal  is,  accordingly,  allowed. Pending

application(s), if any, shall stand disposed of.

....................J
(L.NAGESWARA RAO)

....................J  
(VINEET SARAN)  

NEW DELHI;
12th JANUARY, 2021 
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ITEM NO.10     Court 8 (Video Conferencing) SECTION XVII

S U P R E M E  C O U R T  O F  I N D I A
RECORD OF PROCEEDINGS

Civil Appeal  No(s).4/2021

M/S PRAYEJA CITY Appellant(s)

VERSUS

UNION OF INDIA & ORS.                              Respondent(s)
(With applns for exemption from filing c/c of impugned judgment, 
stay application)

Date : 12-01-2021 This appeal was called on for hearing today.

CORAM : 
HON'BLE MR. JUSTICE L. NAGESWARA RAO
HON'BLE MR. JUSTICE VINEET SARAN

For Appellant(s) Mr. Huzefa Ahmadi, Sr Adv
Mr. Ninad Laud, Adv
Mr. Saurabh Kulkarni, Adv
Mr. Ivo D'Costa, Adv
Ms. Anshula Vijay Kumar Grover, AOR

For Respondent(s) Mr. Mukesh Verma, Adv
Mr. Yash Pal Dhingra, AOR

Mr. Nitin Lonkar, Adv.
Ms. Sonali Suryawanshi, Adv.
Ms. Sakshi Banga, Adv.
Mr. Shankey Agrawal, AOR

UPON hearing the counsel the Court made the following
O R D E R

 The  appeal  is  allowed  in  terms  of  the

signed order.  Pending application(s), if any, shall

stand disposed of.

     (B.Parvathi) (Beena Jolly)
     Court Master Court Master

(Signed order is placed on the file)
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Maharashtra Pollution Control Board
602504751365dd57617a8b36

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/854b472d095469366453ccdc27c14865e275f826ec9d13562a83e2b34d8f6508
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Maharashtra Pollution Control Board
602504751365dd57617a8b36

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/854b472d095469366453ccdc27c14865e275f826ec9d13562a83e2b34d8f6508
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Maharashtra Pollution Control Board
602504751365dd57617a8b36

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/854b472d095469366453ccdc27c14865e275f826ec9d13562a83e2b34d8f6508
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Maharashtra Pollution Control Board
602504751365dd57617a8b36

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/854b472d095469366453ccdc27c14865e275f826ec9d13562a83e2b34d8f6508
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Maharashtra Pollution Control Board
602504751365dd57617a8b36

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/854b472d095469366453ccdc27c14865e275f826ec9d13562a83e2b34d8f6508
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Maharashtra Pollution Control Board
602504751365dd57617a8b36

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/854b472d095469366453ccdc27c14865e275f826ec9d13562a83e2b34d8f6508
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Maharashtra Pollution Control Board
602504751365dd57617a8b36

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/854b472d095469366453ccdc27c14865e275f826ec9d13562a83e2b34d8f6508
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Maharashtra Pollution Control Board
602504751365dd57617a8b36

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/854b472d095469366453ccdc27c14865e275f826ec9d13562a83e2b34d8f6508
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  Project Name: Prayeja City Plot 1  A Jv Bhandari Gelada Associates Llp And Prayeja 
Developers Llp

  Project Address: S.no. 71/5(pt),71/6a/1 To71/6a/13, 71/6b/1 To 71/6b/6, 71/7b, 71/9a/1, 71/3/1 To 
71/3/6, Plot No.1,, Wadgaon(bk),  Sinhgad Road,taluka:-haveli, District:- Pune, 
Pincode:- 411041.

  Town: Pune Block: Pune City

  District: Pune State: Maharashtra

  Pin Code:

  Communication Address: Mangeshree 1464,sadashiv Peth, Pune 4110030., Haveli, Pune, Maharashtra - 
411030

  Address of CGWB Regional Office : Central Ground Water Board  Central Region, N.s. Building, Civil Lines, Nagpur, 
Maharashtra - 440001

1. NOC No.: CGWA/NOC/INF/ORIG/2021/9868

2. Application No.: 21-4/4713/MH/INF/2020 3. Category:
(GWRE 2017)

Safe

4. Project Status: New Project 5. NOC Type: New

6. Valid from: 06/01/2021 7. Valid up to: 05/01/2026

8. Ground Water Abstraction Permitted:

Fresh Water Saline Water Dewatering Total

m³/day m³/year m³/day m³/year m³/day m³/year m³/day m³/year

9.00 3285.00

9. Details of ground water abstraction /Dewatering structures

DW DCB BW TW MP MPu DW DCB BW TW MP MPu

Abstraction Structure* 0 0 2 0 0 0 0 0 0 0 0 0
*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit;MPu-Mine Pumps

10. Ground Water Abstraction/Restoration Charges paid (Rs.): 16425.00

(भूजल निकासी हेतु æिाčनȅ ŮमाĆ čũ)
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

 (Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

Total Existing No.:2 Total Proposed No.:0

भारत सरकार
ÿĕ Ěİƅ मŃũाĕय

ÿĕ सŃसाधन, नदी विकास
õर úŃúा सŃरƗĆ विभाú

कĸȾीय भĳवम ÿĕ ŮावधकरĆ
Government of India 
Ministry of Jal Shakti

Department of Water Resources,
River Development & Ganga Rejuvenation

Central Ground Water Authority

18/11, जामिगर�हाêस~�मािनसŃह�रļĄ~�िé�नĉʟी – 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743

Website: cgwa-noc.gov.in
________________________
čािी�बचाये�– जीवि�बचाये

SAVE WATER - SAVE LIFE
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Validity of this NOC shall be subject to compliance of the following conditions: 

Mandatory conditions:

1) Installation of digital water flow meter (conforming to BIS/ IS standards) having telemetry system in the abstraction structure(s) shall be mandatory for all users seeking 
No Objection Certificate and intimation regarding their installation shall be communicated to the CGWA within 30 days of grant of No Objection Certificate through the web-
portal. 

2) Proponents shall mandatorily get water flow meter calibrated from an authorized agency once in a year. 

3) Construction of purpose-built observation wells (piezometers) for ground water level monitoring shall be mandatory as per Section 14 of Guidelines . Water level data 
shall be made available to CGWA through web portal. Detailed guidelines for construction of piezometers are given in Annexure-II. 

4) Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year. Water samples from bore wells/ tube wells / dug wells shall be 
collected during April/May every year and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy metals, pesticides/ organic 
compounds etc. Water quality data shall be made available to CGWA through the web portal. 

5) In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB for ground water level monitoring four (4) times a 
year (January, May, August and November) in core as well as buffer zones of the mine. 

6) In case of mining project the firm shall submit water quality report of mine discharge/ seepage from Govt. approved/ NABL accredited lab. 

7) The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within one year from the date of issue of this NOC.

8) The firm shall submit the water audit report in case of water requirement is in excess of 100 m3/day through certified auditors within three months of completion of the 
same to CGWA.

9) Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water withdrawal, if any, after expiry of NOC shall be illegal & liable for 
legal action as per provisions of Environment (Protection) Act, 1986.

10) This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to construction of tube well/ground water abstraction structure / 
recharge or conservation structure/discharge of effluents or any such matter as applicable.

 General conditions:

11) No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose without prior approval of the Central Ground Water Authority 
(CGWA). 

12) The proponent shall seek prior permission from CGWA for any increase in quantum of groundwater abstraction (more than that permitted in NOC for specific period). 

13) Proponents shall install roof top rain water harvesting in the premise as per the existing building bye laws in the premise. 

14) The project proponent shall take all necessary measures to prevent contamination of ground water in the premises failing which the firm shall be responsible for any 
consequences arising thereupon. 

15) In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm inside the plant premises. The runoff 
generated from the rooftop shall be stored and put to beneficial use by the firm. 

16) Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled / treated waste water. 

17) Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water, the same shall be sealed and new tubewell(s) tapping saline 
water zone shall be constructed within 3 months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any. 

18) Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned Regional Director, Central Ground Water Board.

19) In case of violation of any NOC conditions, the applicant shall be liable to pay the penalties as per Section 16 of Guidelines.

20) This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and administrative clearances from appropriate authorities. 

21) The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the project by the concerned authorities. Such authorities 
would consider the project on merits and take decisions independently of the NOC. 

22) In case of change of ownership, new owner of the industry will have to apply for incorporation of necessary changes in the No Objection Certificate with documentary 
proof within 60 days of taking over possession of the premises.

23) This NOC is being issued without any prejudice to the directions of the Hon’ble NGT/court orders in cases related to ground water or any other related matters. 

24) In case, Impact Assessment Report is required as per criteria mentioned in the guidelines , the firm shall submit it in the prescribed format before 31st December 2020 
(applicable for Semi-Critical and Critical Category) failing which this NOC will be treated as cancelled/invalid and Penalty/EC shall be imposed as per the guidelines. 

25) In case, Hydro geological report is required as per criteria mentioned in the guidelines, the firm shall submit it in the prescribed format 31st December 2020 (In case of 
Mining) failing which this NOC will be treated as cancelled/invalid and Penalty/EC shall be imposed as per the guidelines. 

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and legal action against the proponent.) 
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